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Mr.A.K.Patnaik, J.M. -

This OA has been filed by the applicant under Section 19 of the A.T, Act,

1985 seeking the following prayers :

a) . An order directing the respondents to constitute DPC forthwith and
if applicant is found suitable for the post of SAG (Senior
Administrative Grade) then treating him as promoted to the post of
SAG dnd thereafter re-calculate the retirement benefits to the pav
scale and grade of SAG and same may be released in favour ol the
applicant with all consequential benefits with interest;

b} An order directing the respondents to consider the representation

dated 8.7.2016 (Annexure A/S to this application) within specific
iieo (period;

Q -,
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2. _H;ca\r,a -. M-r.T.K.Bi‘s’Was‘-,’ Id. Counsel appearing for the applicant. None
appea:re'd'”for the ;espondents.

- 3. Mr. Biswas submitted that the applicant has made repeated
representations dated 17.10.13 addressed to respondent No.2, 22.10.14
addressed to respondent No.3, 22.2.16, 22.4.16 and 8.7.16 addressed 1o
respondent No.2. Mr.Biswas submittgg that till date he has not received any
response frofn the said respondent Nogﬁ
4. As per the submission of Ld. Counsel appearing for the applicant the
said represematibn‘so preferred by the applicant on 8.7.16 addressed to the
respondent No.2 is still unanswered and hence without waiting for any reply,
we think it proper to dispose of this matter by directing the respondent No.2 to

~ consider the representation of the applicant if it is still pending consideration,
keeping in mind the judgments passed t;y this Tribunal which was duly
confirmed by Hon'ble High Court as well as Hon'ble Supreme Court of India
and communicate the result thereof by way of a well-reasoned order within a
period of 2 months from the date of receipt of this order. Though we have not
expressed any opinion on the merit of the matter and all the points raised in
the said representation stated to have been made on 8.7.16 are kept open for
the said respondent No.2 to consider the same as per the rules and regulations

- in force as well as the applicability of the judgments rendered by this Tribunal,
Hon’ble High Court and Hon’ble Supreme Court of India, still then we hope and
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trust that after such consideration if the applicant’s grievance is found to be
'genuine.then ‘expeditious steps may be taken within a further period of 3

10T :‘Th»ts,.’f_rom thé.date of such consideration to extend those benefits to the

int.
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